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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

C.A.No. 41 OF 1994 

in 

0.4. NO. 213 OF 1992 

DATE OF DECISION 	1.3.199 

ji1nkar 
	

Petitioner 

Mr. pj Pathak, 	 Advocate for the Petitioner (g) 

Versus 

Union of India 
	

Respondent s 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. yustice  A.P.  Ravafli, Chairman, 

The Hon'ble Mr. K. Ramtmooi.thy, Admn. Member. 

Whether Reporters of Local papers may be allowed to see the Judgment ? '7-•) 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? /'(b 



P. 
- 2 

R.N. Jalaonkar 
21, Atesh Society, 
Nr • Umasut Nagar 
Vstrapur Railway CrQssing 
vejalpur, 1imedaad. 	 APPliCant. 

(Advocate; Mr.i.ath pathak) 

Versus 

jdvisor (Humm aesources Deptt) 
or his successor in office 
MirllStLy of Communications 
Deptt of Telecommunications 
New Delhi. 

Mr. K.R. Gupta 
S. General Manager (Admn.) 
or his successor in office 
AhrTdabad Telecom gist. 
Ranni'7as 3ui1dig, Khanpur, 
Ahmedabad, 

Mr. 	agi 
Dv. General Manager (Adsmn.) 
or his successor in office 
A, hmedal-Ad Tel9COm Dist. 

medhad. 	 ..... Respondents. 

(Advocate; mr. Akil Kureshi) 

ORAL,OJER 

CA.NO. 41 OF 199 
in 

OA.NO. 213 OF 192 

Date; 19.i.1994- 

pe-c-, Honble Mr. Justice A.P. Ravani, Chairman. 

i-ic ard Mr. p 	path&c and Mr. Akil Kure s hi 

the learned counsel for the applicant and the 

respondents respectivelv. 

2. 	The learned counsel Mr. ?Jci1 KtreShi 

appearing for the respondents states that the 	r 
mistake pointed out in making calculation 	the1  

7 	amount paysile to the applicant and also the claim 

of certain other benefits made by the applicant are 

being examined. on verficatiori, if it is found that 

any Lurther amount is due and payable to the 



applicant, it shall he paid to him latest by 

3eptembe 13, 19i 

facts of the case it is directed that the respondents 

shall make fresh calculation after examining the 

mistake pointed Out and after verifying the claim of 

Ie by the applicant, if any amount 

the applicant it shall paid to id 

latest by September 13, 1996. If the amount is not 

paid by September 13, 1996 it shall carry :ir 	et 

at,  the rate of 15 per annum from the date of tt 

the amount. Is 

It is J.ther dii 	 the 	1 it 

shall file an undertakings in this Tribunal to the 

e-fct that in case he looses in this application th± 

the Tribunal directs him to restore the amount to 

respondents he shall restore the same within th 

period a may be stipulated by the Tribunal.j 	1 

$uhject to the aforesaid observatio: 

7irections, C.A. stanrls 	of 	ordi rLi 

discharged 

mamoorthy) 	 (A.P. Rav. rir l) 
Cb 


